
Open Court

/
CENTRALA6MINISTR.TIVFTRIBUNAL

~LL~BAD BENCH---
-ALL \BAB.ill

original ApplicatioE EO. 441 of 1999

lUlahabad this the 01st _day of Novembe.E!...-_2000

Hon'ble Mr.S.K.I.' Nagviz ~1ember (J)

1. S'11t. Khai te ja Begu:n. ''Iidovi 0 f Moinuddi n
(No.3633 T/Smith).

2. Jameel Uddin. Son of Late '1oinuddin~.
both residents of 129, Atala, Allahabad.

Applicants .'

B Advocate Shri G.? TriEa~
.,

'~

Versus

1. The Union 0 f India through the secretary.

>1inistry of Defence, Government of India.

New Delhi.

2. DG EME (E.1E(IV), Army Headquarter. DHQ.

"J.O., NewDelhi-11.

3. The CO~'11andant& MD, 508 ThaI Sena Base
viorkshop, 508 Ar.ny Base .'lorkshop, lahaba ~.

Respondents

By A'11it ar

o S ~ ~ R ( Oral )

By Hont ble Mr. SoK .I. Naqvi ,--!1§.JLber(J)

On death of sh r.L 'loin Uddin who died

in harness, is widow E'11t.K. BegU'11~oved for

compassionate appo Lnc-nent; 0 f her eleder son

na ed Jamal Uddin, but the same was refused



:: 2 ....
/

as per impugned order dated 25.1.1999

(annexure~l to the 0.1.). Subsequent to

which, ~he applicant oved an application

dated 29.1.1999(annexure R.A.-l) with the

prayer to provide job to her next son named,
Jameel Uddin. This prayer is .t->endin:]wi th

the respondents inspite of reminder~ dated

·23•3.20a ') • and after havi ng 10st hope for

any redoressal fro:n the side of the respon-

dents, the applicant has co~e up before the

Tribunal.

.'

2. The resporrJents have contested the
..0;:

case and filed counter r e~l Y» in which the

impugned order dated 25.1~.1999 has been

su~ported and regarding ppointment to

Jameel Uddin - applicant nOo2, it has been

mentioned that no such prayer has been received

by the respondents and, therefore. it is wrong

to say that it is perid.Lnqthere.

3. Hear], the learned counsel for the

rival contesting parties and peruaed the r eoo rd ,

4. So far as relief nO.1 is concerned,

I do not find any good ground to quash the

impugned order. No ground as mentioned in
.,.

para-5 of the O.A. is in respect of this relief •

•3/-
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5" 50 far as the position 0 f applicant

no ,,2is concerned. \vi thout going into co rrt.r'o ve rsy

as to whether representation of the applicant was

received in the respondents office or not. it ~ay
c....~

be directed to consider the if a fresh re-
,

.presenta~ion is· ~resented.

6. For the i bove , it is provided that

incase 5hri Jameel Uddin - applicant no.2 ~oves

a representation for ~he appointment on compass-

ionate ground within 4 weeks fro~ the date of

this order. the same be considered and decided

by the competent authority in respondents est-

C1blishment within a period of 8 weeks there3.fter.
.~

and to pass detailed • reasoned and speaking o=-der.

The Q"A. is decided accordingly. No order as to

costs.

(ve

Member (J)


